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pp-p , 

j u:ne t 9 .7 .1996 

 

hemr(A&nn.) 

hrj 1PaK.Ridhi for the applicant 

states that he has to take instructions 

from his client. Adjourned to198.1996. 

MMR 	DMIN iTRT JvE) 

k- ard 6hri 24<.Padhi, learned counse 

for the cetitioner ? and Shri kshok Moh-nty, 

learned Senior Standing Counsel. As prayed 

for by Shri Adhi, it is directed that in 

fu4re wienever there is a vacancy in or 

around the jurisdiction of Respondent 3, 

the applicants case may be considered, 

provided his nane is sponsored by the 

rnployirent Exchange. with this observation 

and direction, the application is withdraw 

and treated as dismissed. M.4- .492/96 is 

also disposed of accordingly. 
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